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STANDARDS OF WEIGHTS AND 
MEASURES (EXTENSION TO K0- 
HIMA AND MOKOKCHUNG DIS­

TRICTS) BILL*

The Deputy Minister in the Minis- 
try of Commerce (Shri Shafl Qure- 
sfcl): Sir, on behalf of Shri Dinesh 
Singh I  beg to m ove for leave to in­
troduce a Bill to ex tend  the S tandards 
of W eights and M easures Act, 1956 
to  the Kohim a and M okokchung dis- 
S tate  of N agaland.”

Mr. Speaker: The question is

“That leave be granted  to 111- 
tioduce a  Bill to extend the 
S tanrlaids of W eights and Mea­
su res Act, 195G to tho Kohima 
and M okokchung d istric t; in the 
Statp ot N aga.and ”

T/i< motion w a\ adopted

Shri Shall Qurcshi Su I introduce 
the Bill
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DEMANDS** FOR GRANTS—contd

M i n i s t r y  o f  I r r ig a t io n  a n d  P o w e r —  
Contd

Mr. Speaker. The House will now 
take up further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Irrigation 
and P o w e r  We have still got about 
one hour more A large number of 
Members want to participate in it. If 
they t a k e  five minutes each and ex­
plain some points, five or six Mem­
bers can really participate. Round 
about 2.30 or 3 at the latest, the Min­
ister will reply
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*‘Mover with the recommendation

(SAKA) D.G. (Min. of Irriq. & XO592 
Power)

Shri M. N, Nsfhnoor (Belgaum): 
Sir, may I begin?

Mr. Speaker: Yes
Shri M. N. Naghnoor: Mr. Speaker, 

Sir, I rise to support the Demands of 
the Mims'ry of Irrigation and Power

Mr. Speaker: Will you please re­
sume your seat? I am sorry; I will 
call you again An hon Member had 
begun his speech the other day. The 
time taken by him is only one 
minute, that means, he will now take 
another five minutes
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Extraordinary, Part II, Section 2, 

of the President.


